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ChNmAL ADMINiS I HA I i VL IKIBUnAL, HKiNCiWAL BtNCH

(JA NO . 633 / 96 , with OA 1 19ic!/96 and OA 1 194/96

New Delhi , this 24th day of April , 2000

rion'ble Shri Justice v.Kajagopala Keddy, vC(J)
Hon'ble Smt. Shanta Shastry, Member(A)

OA No.b33/1y9d

jagat Singh
NO.8872/6516/DAP
r/o village Budhaka, PO Baina
Dt. A1i garh (UP) App 1 1 cant

iBy Shri M.P. Raju, Advocate - not present)

versus

union of India, through

Secretary
Ministry of HOme Affairs
North Block, New Delhi

2. Commissioner or Ponce
Police Hqrs. , IP Estate, New Delhi

3. Dy. Commissioner or Konce
Iv Bn. DAP, Delhi Kespondents

(By Shri Vijay pandita, through proxy Shri
Rajindra Pandita)

OA NO. 1134/1336

Ex Constable Satender Pa'
NO.9213/2451/DAP
r/o village & PO Ailun

. Mu'zaf f arnagar , UP Appl1 cant

(By Smt.Avnish Ahlawat, Advocate, through proxy
Shri Mohit Madan, Advocate)

versus

union or inaia, tnrougn

Lt. Governor of Delhi , througn
Commisssioner of Police
Police Hqrs. , IP Estate, New Delhi

Sr. Addl . Commissioner of Kolice (Ap&i j
Police Hqrs. , IP Estate, New Delhi

Dy. Commissioner of Bolice
Iv Bn. DAP, Kingsway Camp, Delhi Kespondents

i'By Shri vijay pandita, through proxy Shri
Rajindra Pandita)
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j.A No. 1194/1996

mr
r/o vinage & hO Li Ion
■JO. Muzaffar Nagar. UP App1i cant

VB> bmt.Avnish Ahiawat, Advocate, through proxy
ohri Mohit Niadan, Advocate)

versus

.inion of india, through

Lt. Governor of Delhi through
Commissioner of Police
IP Estate, New Delhi

or. Addl . Commissioner of Police(APsT)
rolice Hqrs. , IP Estate, New Delhi

Dy. Commissioner of Police
Iv Bn. DAP, Kingsway Camp, Delhi Kespondents

By Shri vijay nandita, through proxy Bhri
Rajindra Pandita)

t3> Reddy, J. -
OpDhKCoral )

c
I

Appl icant is present in the first OA while his

counsel is absent. in the remaining two OAs, Shri Mohit

Madan, proxy for amt. Avnish Ahiawat, seeks adjournment

n Che matter. ^ ̂

In all the three OAs, orders of removal of the

apDi icants are under challenge. Applicants were

conscaDies in Delhi Police. They were removed from

service on the ground of securing employment on

proaucing false employment card after enquiry. The

orders under challenge are removal by the disciplinary
^  K I

auuhority, conf i by the appellate authority and

revsional authority.
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Identioai matters have come up OAs No.435/96
(.oubhash Ghana vs. u'Oi) , OA fi^D/'dd (Kakesh Kumar Vs.

■JOI ) and OA 630/96 (Satendar Kumar Vs. Govt. of NOT)
and we have considered all the points raised therein,

vvh I ^h are more or less same in the present three OAs and

a  I the aforesaid three OAs were dismissed by a common

)rder dated 23.2.2000. following the above judgement,
bSL^.he present OAs are l iable to dismissed
A.

Accordi ngly

:hey are dismissed. No costs

(Smt. Shanta Shastry)
Member(A)

(. V. Kajagopal a Keddy)
Vice-Chai rman(J)

/g^v/


